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Present ¢ Hon'ble Mr.Justice A.K.Chatterjee, Vice-Chairman
Hon'ble Mr,M.5.Mukherjee, Administrative Member

TAPAN SHIT & ORS.
. V8
UNION OF INDIA & ORS,

For the applicants ¢ Mr,B.C,S5inha, counssl

Fer the respondents: Nore

Heard on ¢ 24,7,96 Order on ¢ 24,7,97

A.KChatterjee, UC - ’

¥

The petitioners are aggrieved by the fact that they
wdrked as Casual labour from 1,7,96 till om Eime in February, 1997 and
thereafter they uere diseggaged. Theyﬁggﬂbest fhat because of the services
given by them theyh be reqularised but the autherities have dig-
engaged them and in their place hgve engaged some fresh faces from
cutside, Ih the circumstances the application is filed inter alia for a
direct ion upon the official respondents to regularise the service of the
petitioners having put in more than 240 days service. We have heard the
coungel for the gpplicants and perdsed the recerds, It seems that one
3.K.Bose has been impleaded as private respondent No,4 and it is not dis-
closed in the petitimn%uhy he has been mgde a parfy. In such circumstance
the name of S.,K.Bose be deieted from the record. Considering the case of
the petitionars we think it appropriate to dispose of the gpplication by
glving a direction upon the official respondents to treat the application
itself as a.representation in regard te the prayer made in paragraph 8(ii)
and to dispose of such representation yithin 6 weeks from the date of cop-
munication of the order., The respondents shall dispose it of yith a épeak~
ing order gnd communicate the same to the petitioners within a fortnight
thereafter. _ ' . '
2, The petitioners shall forthuith serve copy of the applica-
tion on all-the respondents aleng with all annexures and a copy af the

order passed today.
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